FORM A

PUBLIC ANNOUNCEMENT
(Under Regulation 6 of the Insolvency and Bankruptcy Board of India (Insolvency Resolution Process
for Corporate Persons) Regulations, 2016)

FOR THE ATTENTION OF THE CREDITORS OF M/S CMR LIFESCIENCES PRIVATE

LIMITED
RELEVANT PARTICULARS
1. | Name of corporate debtor CMR Lifesciences Private Limited
2. | Date of incorporation of corporate debtor 15.03.2011
3. | Authority under which corporate debtor is | RoC-Ahmedabad
incorporated / registered
4. | Corporate Identity No. / Limited Liability | U24230GJ2011PTC064445
Identification No. of corporate debtor
5. | Address of the registered office and principal office | 505 Matrix Tower, Corporate Road, Nr.
(if any) of corporate debtor Vodafone House B/H Divya bhaskar
Office, S.G. Highway, Ahmedabad-
380015, Gujarat, India
6. | Insolvency commencement date in respect of | 09.09.2024
corporate debtor
7. | Estimated date of closure of insolvency resolution | 08.03.2025
process
8. | Name and registration number of the insolvency | CA. Sunil Kumar Kabra
professional acting as interim resolution | IBBI/IPA-001/IP-P01011/2017-18/11662
professional
9. Address and e-mail of the interim resolution | Address: 3rd Floor, Reegus Business
professional, as registered with the Board Centre, New Citylight Road, Above
Mercedes Benz Showroom, Bharthana-
Vesu, Surat-395007;
Email Id: jlnusco@gmail.com
10. | Address and e-mail to be used for correspondence | Address same as mentioned in SI. 9;
with the interim resolution professional Email Id.: ip.cmrlife@gmail.com
11. | Last date for submission of claims Monday, 23.09.2024
12. | Classes of creditors, if any, under clause (b) of sub- | Not Applicable
section (6A) of section 21, ascertained by the
interim resolution professional
13. | Names of Insolvency Professionals identified to act | Not Applicable
as Authorised Representative of creditors in a class
(Three names for each class)
14. | (a) Relevant Forms and (a) Web link:
(b) Details of authorized representatives are https://ibbi.gov.in/home/downloads
available at: (b) NA

Notice is hereby given that the National Company Law Tribunal has ordered the commencement of a
corporate insolvency resolution process of M/s CMR Lifesciences Private Limited on 09.09.2024.

The creditors of M/s CMR Lifesciences Private Limited are hereby called upon to submit their claims
with proof on or before Monday, 23.09.2024 to the interim resolution professional at the address
mentioned against entry No. 10.

The financial creditors shall submit their claims with proof by electronic means only. All other creditors
may submit the claims with proof in person, by post or by electronic means.

Submission of false or misleading proofs of claim shall attract penalties. o] |

Date: 11.09.2024
Place: Surat

CA. Sunif Kumar Kabra
Interim Resolution Professional
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PEGASUS ASSETS RECONSTRUCTION PRIVATE LIMITED

55-56, 5th Floor, Free Press House, Free Press Journal Marg,

Mumbai-400021. Phone No: (022) 61884700/728
Acting in its capacity as Trustee of Pegasus 2023 Trust 10

CORRIGENDUM

Re: Publication dated 22.08.2024 with regards to the Public Notice for Notice of
Intention to Sell under Rule 8(5) & (6) of Security Interest Enforcement rules R'W
Section 13 (8) of SARFAESI Act, 2002 in the account of 1) M/s. Laxmi Electricals,
Represented by its Proprietor Gandhi Vijay Raneshchandra, 2) M/s. LC Electricals,
Represented by its Proprietor Gandhi Vijay Raneshchandra, 3) Gandhi Vijay
Raneshchandra, 4) Gandhi Sejal, 5) Gandhi Ayushi, 6) Himanshi Vijay Gandhi.

We refer to the Public Notice for Notice of Intention to Sell under Rule 8(5) & (6) of
Security Interest Enforcement rules R/W Section 13 (8) of SARFAESI Act, 2002,
published on 22.08.2024 in Financial Express (English and Gujrati) in Ahmedabad
Edition, inadvertently, that instead of Jana Small Finance Bank please read it as
Pegasus Assets Reconstruction Private Limited 55-56, 5th Floor, Free Press
House, Free Press Journal Marg, Mumbai -400 021 Phone No: (022) 61884700/728
Acting in its capacity as Trustee of Pegasus 2023 Trust 10. Whereas other terms
and conditions in the said notice remains unchanged.

Place: Gujarat Sd/- Authorised Officer
Date: 11.09.2024 Pegasus Assets Reconstruction Private Limited
(Acting in its capacity as the Trustee of Pegasus 2023 Trust 10)

PEGASUS ASSETS RECONSTRUCTION PRIVATE LIMITED

55-56, 5th Floor, Free Press House, Free Press Journal Marg,
Mumbai-400021. Phone No: (022) 61884700/728
Acting in its capacity as Trustee of Pegasus 2023 Trust 10

CORRIGENDUM

Re: Publication dated 07/09/2024 with regards to the Public Notice for Sale By
E-Auction in the account of a) Hirpara Mukeshbhai Babubhai (Borrower &
Mortgagor) b) Manishaben Mukeshbhai Hirpara (Co-Borrower).
We refer to the Public Notice for Sale By E-Auction, published on 07/09/2024 in Financial
Express (English and Gujrati) in Ahmedabad Edition, inadvertently, in the Last date for
submission of Bid was mentioned as 23-09-2024 instead of 03-10-2024 and Time and venue
of Bid Opening was mentioned as 24-09-2024 instead of 04-10-2024, please read the date
of Last date for submission as 03-10-2024 and Time and venue of Bid Opening as
04-10-2024, whereas other terms and conditions in the said notice remains unchanged.
Place: Surat Sd/- Authorised Officer
Date: 11.09.2024 Pegasus Assets Reconstruction Private Limited

(Acting in its capacity as the Trustee of Pegasus 2023 Trust 10)

: “:;::i'i"::"._:f: MANIPUR STATE POWER
&R S COMPANY LIMITED
o Keishampat Junction, Imphal-795 001
CIN: U4010MN20135GC008344

PN MANIPUR STATE POWER COMPANY LIMITED
4 % Keishampat Junction, Imphal-795001
1| Office of the Hydel Civil Divn., Electricity Complex,
. «  Patta No.1293 under 87(2), Khwai Bazar, Keishampat,
g Imphal-795001, Manipur, INDIA

x
g

Corporate Office:- Electricity Complex, Patta No. 1293
under 87(2), Khwai Bazar, Keishampat, Imphal-795001,
Manipur, INDIA

Office of the Deputy General Manager, Civil Division
NOTICE INVITING TENDER
Dated/Imphal the 6th September, 2024
NO: 4/2(12)/MSPCL/2015-CD/ On behalf of the
Managing Director, MPSCL; the Deputy General
Manager, Civil Division, MSPCL, Manipur invites sealed
Open Tender in PWD Form-7 from approved and eligible
PWD Registered contractor(s) for a total of 5(Five) nos.

of works.

The tender details and documents shall be available from
07/09/2024 to 20/09/2024. Bid submission start date and
end date: 07-09-2024, Time: 10:00am and 20-09-2024,
Time: 12noon. Date of opening of bid: 20/09/2024, Time:
1:00pm at the Office of the Deputy General Manager,
Civil Division, MSPCL.

Sd/-
Deputy General Manager
Civil Division, MSPCL

NOTICE INVITING TENDER NO. 3
Dated/Imphal, the 6th September, 2024

No. 42/NIT/HCD/MSPCL/2023-24/OT/ On behalf of
the Managing Director, MSPCL, the Deputy General
Manager, Hydel Civil Division, MSPCL, Manipur,
invites sealed Open Tender in PWD Form-7 from
approved and eligible registered contractors of PWD
for 3 (three) nos. of works each costing below Rs 21.00
lakhs (Rupees twenty one lakhs) only.

The tender details and documents shall be available
from 07/09/2024 to 20/9/2024. Bid submission start
date and end date 07/09/2024, Time 10.00 AM and
20/09/2024, Time 12.00 noon respectively. Date of
opening bid: 20/09/2024 Time 1.30 PM at the Office of
the Deputy General Manager. Hydel Civil Division,
MSPCL

Sd/-
Deputy General Manager
Hydel Civil Division, MSPCL

€ STATE BANK OF INDIA

RACPC (60921) Nilambaug Chowk, Bhavnagar, Gujaral-364 001.

POSSESSION NOTICE

Whereas

The Undersigned being the Authorized officer of the State Bank of
India - RACPC - Bhavnagar, under the Securitization and
Reconstruction of Financlal Assets and Enforcement of  Security
interest Act -2002 and In exercise of powers conferred under section
13(12) read with Rule 3 of the Security Interest (Enforcement) Rules,
2002 Issued a demand Notice dated 17-04-2023 calling upon the
Borrower/s KALPANABEN NIKULSINGH CHUDASAMA AND
NIKULSINH J. CHUDASAMA to repay the amount mentioned in the
notice being Rs.12,53,528.00 (Rupees Twelve Lakhs Three Thousand
and Five Hundred Twenty Eight only) as on 17/04/2023 further interest
at the contractual rate and incidental expenses, costs, charges eic,
thereon within 60 days from the date of receipt of the said notice

The Borrower having failed to repay the amount, notice is hereby
given to the Borrower, legal heirs (known - unknown), legal
representatives (known-unknown) Guarantor and the public in
general that the underesigned as per The Honourable 8th Additional
Chief Judicial Magistrate Order No.CRMA MNo.655/2024 dated
02/08/2024 has taken Physical Possession of the property described
herain below in exercise of powers conterred on me under section 13(4)
ofthe Act read with Rule 8 of the said Rules on 08-09-2024.

The Borrower, legal heirs (known - unknown), legal representa-
tives (known-unknown), Guarantor and the public In general are
hereby cautioned not 10 deal with the property and any dealings with the
property will be subject to the charge of the State Bank of India - RACPC
- Bhavnagar, for an amount of Rs.12,53,528.00 (Rupees Twelve Lakhs
Three Thousand and Five Hundred Twenly Eighl only) as on
17/04/2023 with further interast incidental expenses, costs. charges
elc, thereon

The Borrower's and co-borrower's attention is invited to provisions
ol sub-sechon (B) of section 13 of the AcLin respact of ime available lo
redeem the secured assets

Description of the Immovable Properties

All that plece of parcel of land and bullding of Plot No. 117 land
admeasuring 120.84 sgq.mirs. with proposed construction admeasuring
B1.93 sq.mirs. of Non Agricultural land of Revenue Survey No, 18,20
Paiki 1 & 20 Paikl 2, known as *Sukhshanti Residency™ ol Village :
Fulsar', Taluka and District: Bhavangar and Bounded as under;

East : Plot No.118 West ; Plol No. 116

North : Land of R Survey No. 19 Paiki  South ; 7.50 Mirs. Wide Hmnsw

Date : 08-09-2024
Place : Bhavnagar,

Authorized ﬂlline;
State Bank ol India - RACPC, Bhavnagar.

IDFC FIRST Bank Limited

{arstwhile Capital First Limited, amalgamated with IDFC Bank Limited
and presently known as IDFC First Bank Limited) | CIN ; LES110TN2014PLCOST T2

Registered Difice: - KRM Towsrs, 8th Floor, Hamingbon Road, Chelpel, Chennai- 800031

Ted ; +91 44 4564 4000 | Fax: <97 44 4564 4022

€ STATE BANK OF INDIA

RACPC (60921) Nilambaug Chowk, Bhavnagar, Gujarat-364 001.

POSSESSION NOTICE

Whereas

The Undersigned being the Authorized officer of the Stale Bank of
India - RACPC - Bhavnagar, under the Securitization and
Reconstruction of Fnancial Assets and Enforcement of Security
interest Act -2002 and in exercise of powers conferred under section
13{12) read with Rule 3 of the Security Interest (Enforcement) Rules,
2002 issued a demand Notice dated 28-04-2023 calling upon the
Bormower's Mr. KAUSHIK GRODHANBHAI GOHIL to repay the amount
mentioned in the notice being Rs.7,44,316.00 (Rupees Seven Lakhs
Forty Four Thousand and Three Mundred Sixieen only) as on
28/04/2023 further interest at the conftractual rate and incidental
expenses, costs, charges efc, thereon within 60 days from the date of
receipt of the sad notice

The Borrower having failed to repay the amount, nolice is hereby
given to the Borrower, legal heirs (known - unknown), legal
representatives (known-unknown) Guarantor and the public in
general that the underesigned as per The Honourable Bth Additional
Chiel Judicial Magistrate Order No.CRMA No.653/2024 dated
02/08/2024 has taken Physical Possession of the property described
herein bélow in exercise ol powers conferred on me under sachon 13(4)
ofthe Act read with Rule 8 of the said Rules on 08-09-2024.

The Borrower, legal heirs (known - unknown), legal representa-
tives (known-unknown). Guaranlor and the public in general are
hereby cautioned not to deal with the property and any dealings with the
property will be subject to the charge of the State Bank of India - RACPC
- Bhavnagar, for an amount of Rs.7.44,316.00 (Rupees sEVEN Lakhs
Forty Four Thousand and Three Hundred Sixieen only) as on
28/04/2023 with further interest incidental expenses, costs, charges
gtc, thereon

The Borrower's and co-borrower's attention is invited lo provisions
of sub-section (8) of section 13 of the Act.in respect of time available to
redeem the secured assets

Description of the Immovable Properlies
All that piece of parcel of Flat No.306 admeasuring 650.00 sg.Fts. on
Third Floor of SHIVKUNJ RESIDENCY, comprised in Plot No. 40, 41, 44,

45, compnsing in Non Agricultural survey No. 2/4, ol Vilage
Adhewada, Taluka and Dsstrict : Bhavnagar and Bounded as under

East . Star Passage and Entrance West : Marginal Space of Busiding
North : Flal No. 305 and Open Space Soulth . Marginal Open Space of Bullding

STATE BANK OF INDIA

Stressed Assels Recovery Branch, 2nd Floor, Samyak Status,
Opp. D R Amin School, Diwalipura Main Road, Vadodara-330007

[Rule 8{1)] POSSESSION NOTICE (For immovable property)

Whereas; The undersigned being the Authorised Officer of State Bank of India,
atressed Assets Recovery Branch, 2nd Flogor Samyak Status, Opposite D R Amin
School, Diwalipura Main Road, Yadodara-390007 under fhe Securitizafion and
Reconstruction of Financia! Assets and Enforcement of Security Interast [Act], 2002 and
in exercese of powers confermed upon me under secton 13 (12) read with Rule 3 of the
Security Interest [Enforcement) Rufas 2002, ssued a Demand Mofice dated 03.05.2024
calling upon the of bomrower Mis Parhim Enterprise, Proprietor & Guaranior Shri
Himanshu Govindbhal Shah and Guarantor Mrs, Parul Himanshu Shah forapay the
armount mentioned o the notice being Rs. 1,37,05,325.96 (Rupess One Crore Thirty
Seven Lakh Five Thousand Three Hundred Twenty Five and Paise Ninety Six only)
as an 03.05.2024 |ess: racoveras thereafler  together with furlher interest at the
contraciual rale on aforasaid amount ogethes with modenlal expenses, cosls charges
theraon within 60 days from the date of recedpd of the said notice,

The Borrowars having fatled o repay the amount, notice 5 hereby given to
borrowers, legal heirs (known-unknown), legal representatives (known-
unknowns), guarantor and the and the public in general thal | that the
undersigned has laken Symbolic Possession of the properhies described harsin
below in exercisa of the powers conferrad on him under Section 13 (4] of the said
Actread with the Rule B of the said Rules 10th day of September 2024,

The borrower, legal heirs (known — unknown), legal representatives (known
= unknown}, guaranior and the public in general are hersby cautioned not to
deal with the propertizs and any dealings with the properly will be subject 1o the
charge of 3iate Bank of India, for net amount of being Rs. 1,37,05,325.96
iRupees One Crore Thirty Seven Lakh Five Thousand Three Hundred
Twenty Five and Palse Ninety Six only) as on 03.05.2024 less: recoveries
thereafter together with further interest at the contractual rate on aforesaid
amount together with incidental expenses, cosis charges thereon

The borrower's attention isinvited to 1he provisions of sub - section (5) of section 13 of the
SARFAESIACT inrespect oftime avalable, toredeem the secured assats.

Description of Immovable Properties

Property No. 1: All the piece and parcel of immovable property at
“Shalin Flats" Flat no 301, 3rd Floor, admeasuring 970 Sgq. Faet
carpet area constructed on land bearing R S no. 181/2, T P Scheme
no 14, Final Plot No. 130 admeasuring 570.00 Sq. Meter of Mouje
Village-Saiyed-Vasna, Registered District and Sub-District-
Vadodara {(Owned By Mrs. Parul Himanshu Shah), Bounded By:
East: Flat No 302, Shalin Flats, West: Greenpark Society, North:
24.00 Meter T P Road, South: Flat No 303, Shalin Flats.

Property No. 2: All the piece and parcel of immovable property al
“Shalin Flats” Flat no 302, 3rd Floor, admeasuring 970 Sq. Feet
carpel area constructed on land bearnng R S no. 181/2, T P Scheme
no 14, Final Plot Mo, 130 admeasuring 570.00 Sq. Meter of Mouje
Village-Saiyed-Vasna., Registered District and Sub-District-
Vadodara (Owned By Mrs, Parul Himanshu Shah), Bounded By:
East: Greenpark Society, West: Flat No 301, Shalin Flats, North:
24,00 Meter T P Road, South: Flat No 303, Shalin Flats.

Date : 10.09.2024 Authorized Officer,

Place : Vadodara State Bank of India - SARB Vadodara
POSSESSION NOTICE
{for immovable property)

Whereas

Thae undersigned baing the Authonzed Cficer of SAMMAAN CAPITAL LIMITED
(CIN:LE5022DL2005PLC136028) (formerly known as INDIABULLS HOUSING
FINANCE LIMITED} under the Securitisabon and Reconstruction of Financial
Agaets and Enforcement of Security Interaat Act, 2002 and In exercias of powsans
conferred undar Saection 13 {12) read wilh Rule 3 of the Security Interast
[Enforeement) Hules, 2002 msued Demand Nodice. dated 16.05.2024 calling
upon the Borower(s) PANCHAL BHAVIKBHAI HARIBHAI AND PANCHAL
KINJALBEN BHAVIKKUMAR to repay the amount mentionsd in the Mobice
being Rs, 10,76 484.11 (Rupees Ten Lakhs Seventy Six Thousand Four
Hundred Eighty Four and Paise Eleven Only) sgainst Loan Accouni Mo
HHLGMROO50E465 &5 on 1505 2024 and interest thaseon within 60 days from the
date ofrecaipt of the said Notice

The Borrowars) having failad io repay the amount, Motice s hersby given o the
Borrawers) and the public in general thal the undersgned has laken Symbolic
Possesslon of the property described herain below inexercize of powers conferred
an him undor Sub-Secton (4o Seclion 1 3of the At read with Rule Bof the Security
Intarest | Enforcement) Rules, 2002 on05.09.2024.

The Borrower(s] in particular and the public in genaral is hereby cautioned nat bo
deal with the proparly and any dealings wilh the proparty will be subject 1o the
charge of SAMMAAN CAPITAL LIMITED (formerly Enown as INDIABULLS
HOUSING FINANCE LIMITED) for an amount of Rs. 10,76.484.11 (Rupees Ten
Lakhs Seventy S5ix Thousand Four Hundred Eighty Four and Paise Eleven
Only} ag on 15.05.2024 and interest thareon.

The Borrowers' atlentsn s invibed to provissans of Sub-Section (8) of Seclion 13 of
the Act in raspact of time available, toredesmthe Secured Assais,

DESCRIPTION OF THE IMMOVABLE PROPERTY

Sd/-
Date : 08-09-2024 Authorized Officer
Place : Bhavnagar. Stale Bank ol India - RACPC, Bhavnagar.

ALL THAT PIECE ANDPARCELOF LAND /PROPERTIES AS UNDER TOGETHER
WITH ALL THE PRESENT AMDVOR FUTURE STRULTURE | BUILDHMG
FURNITURE STANDING AND fOR PLANT AND MACHINERY INSTALLED f OR
TOBE INSTALLED OR CONSTRUCTEMOR TO BE COMNSTRUCTED THEREQOMN
AMD ALL THE PRESENT AMD /OR FUTURE RIGHTS TITLE ANDY OR INTEREST
OF MRS PANCHAL KINJALBEN BHAVIKKLMA THEREIMN FLAT MO - 80302, 3RD
FLOOR, BLOCK - &, ADMEASURING T1.07 30, MTHES,, SUPER BUILT-UP
AREAANDADMEASURIMNG 24.02 S0 MTRS., UNDIVIDED SHARE IM THE LAND
INSCHEME KNOWNAS "SHIY REZIDEMNCY. SITUATEDAT LANDBEARIMNG 3Y
NG - 1131, SHEET NO. 8 CT.S5 NO. 518, 521, 524, 5271, 52w
CONSOLIDATED MEW 5Y CITY MO, -51941, OF MOUJE EALOL TALUKA
GAMDHI MAGAR HALYAMPURA KALOL GAMOHI NAGAR- 38271 GUIARAT
BUTTEDANDBOUNDEDEY INTHE:

EAST @ FLAT BALCOMNY
MORTH @ FLAT BALCCNY

WEST
S0UTH

FLAT MO,
FLAT MO, A/303

Sdi-

Date :05.09.2024 Authorised Officer
Place: GANDHI NAGAR SAMMAAN CAPITAL LTD.
(FORMERLY KNOWHN AS INDIABULLS HOUSING FINANCE LIMITED)

I 5% Indusind Bank

IDFC FIRST
Bank

HOTICE UNDER SECTION 13 (2] OF THE SECURITIZATION AMD RECONSTRUCTION
OF FIMANCIAL ASSETS AND ENFORCEMENT OF SECURITY INTEREST ACT, 2002
The following borrowers.and co-borowers avalad the balow mentoned sacured loans from IDFC FIRST Bank

charge of INDUSIND BAMK LTI.

INDUSINDG BANK LTD, PNA House

Sireef No. 17, Mear ESIC Office,

POSSESSION NOTICE UNDER SARFAESI ACT 2002
SWHEREAS, The: imdersigred béing the Aulfhonzed Oicer of fhe INDERSIND BANK LEIMITED urder the Secuntisabar and
Reconstuction o Financial Azsets & Enforcement of Sacienty Inferest Act, 2002 (Act Mo, 54.0f 20027 [SARFAES] Act) and
in execise ¢ powens conferned under Sectian 13 (2) read with Rube 3 of he Securily interest (Enlorcement) Rules, 2002,
issued 8 Demand hlofice caling upon the barrower and Co-borrewess mentioned below fo repay the amount menticned in
Bl sl Aodice within GO denes Team the dabe of receipd of the said netice. The borroveerico bormawens) Rinving Faled fo
repay tha amaunt, nolice is harahy geven ta the borrowers and the pubSc in genaral that the underssgned has taken
possessian of Hhe praperty described Beremn bilog in gaercise of povers Somlerred o him usder sscion 13 (4] o e said
Act read with rule 9 of the said Aules on the below mentioned dates. The borrovwer'co bormoweris) ik particular and the
Pkl B gensenalis hesetnd caulined ao o deal wilh e property ard any dsBgs with he propey will e Subjeet 16 the

il Flaor, Pled Ne. 57 aad 574
, Amgdhen (Ej, Mumbal- 45

FORM A
PUELIC ANNOUNCEMENT

{Under Reguiation 6 of the insalvency and Bankrusicy Boand of Inaia
{insolvancy Resofution Pracess for Covpovate Persons) Reguladions, 2016)

FOR THE ATTENTION OF THE CREDITORS OF
M 5 CMR LIFESCIENCES PRIVATE LIMITED

RELEVANT PARTICULARS .

L [Mame of comporene deblo CMIR Lifescionces Private Limited

2 |ee of Inoorporstion of comporena sebter | 15002011
3. |Aurhonty undinr which coponte deblor | RoC-Ahmedabad
s rorpoestineg  regisiered
A, | Comorate ioersty Mo, ¢ Limned Liabity | U292 306120 IPTO0RAa4E

v eficenion Mo, of comonis Gebios

5, | Addness of the regstend office and
{principal affice i sy of corponate
ChHHDT

| 505 Marrte Tower, Corporae Road, Nr. Viadatone
Hossa BYH Dega bhaskar Crfice, Sl Highvsay
Apmedabad 380015, Guaral, india

-ﬁ -Ill'ﬂﬁmr:rnnﬂumﬂﬂnh':m Cﬂﬂﬂ?ﬂ?d-
7 |Eslimeied date of dosare of reckensy | DE032025

|Feslition poceas

A (Nama and rgsston numoar of me
Insokency professional ading as imenm
[resslition priesstnal

6, | Ackdres and e il of the mesim
EI‘EF."I.‘I.i-:H"i professneed, 85 reEEiened
|ty The Boand

| ‘A Sl Furner Habra
o= R i s R P 2 B b

| Aedcires: Zri Fiodr, R Brines Centre, b
Citvbighl Rl Al Masoaces; Bore Sdmanoim,
Erarshanevesy, Surat-305007;

| Emai k: PuscoEgmail.com

]L].I-’ljjﬂﬁw&ﬂﬁlmte.ﬁilﬂm Beluiness 5 a5 manhaned in Sl E;

:r,l;vrr{:q:rrmnﬂ}n with Bt Frimsim Emal K- ipcmritfe@gmalloom
el hin: predessscre
11 |Le chones T submission of darms | Mionday, T3.00.3024
12, | Classes of crediors, i &ny, Uk el Be [ M Andcainie
{0 O Bubrsection [64) of secton 21
{esnarEered D the e resciution
ki
T3, e of irssahany Professcras | Fint Aot

(e (o et 2 Auruised
| Fepreseiathe of crediios in & dass
|{Thrde rames for eech Claes)

14, a) Ratevaint Rxms and
{0} Detaiks of authorized mpesonties
| em bl ot

[ i} Weaty bnks bt i povd In o dosninais
[l

Mpdice s hereby plven that the Mational Compeny Law Tribunal has oedesed the
commencament of a corparate insalvency resaluton process of MSs CWVR Litescieancas
Privata Limited on 09.09.2024.,

The creditors of Mys CMR Lifesclences Privata Limited are hereby called upon 1o submi
thair clasms with proaof on or Dofore Monday, 23.09.2024 to the interm reschition
prafassional at the addmss mentioned against entry Moo 10,

The financial credilors ahall sabmit thedr olasms with praol by elecinms maans cnly. Al oihes
creditons may subimit Lhe ciaims with prool in person, by postor by ekectronic maans.
Submissdion of falss or misbaading proofs of ¢lalmahall attract penalias.

Dafe; 11.09.2024 CA. Sunil Kumar Kabra
Place: Surat Imterim Resoluticn Professional

I BF Tudustrics Limited

CIN : L99999DN1982PLC0001 28
Regd Office 15t Floor, Flat No 02 Bulding Mo B-2 Tirupah Residency
Mear Teupah Balag Temple, Basera Aoad, Sivasss - 396230
Tel : +81535602033 Website: hip:/waww blndusires oo m
E-mall; sec shares@bimal com

NOTICE OF THE FORTY SECOND

ANNUAL GENERAL MEETING AND EVOTING INFORMATION

NOTICE = hereby given that the Forty Second Annual Genesal Meeting [AGM) ol the
members of JBF Indusines Limiled will be hald on Monday, 30th Septernbar, 2024 &t 11 30
am (I = 1} throwgh Yedeo Conferencing ("WC') | Other Audio-Visual Means ["CAVM')
i transact the busingss as el oul in the Notice of AGM dated 14th August, 2024 without
plvymcal presence of the members a a commaon venue
In complance with all the appcable provisions of the Companies Act. 2013 and the Rules
made thereunder, read wih Ceneral Circular Mo D872023 dated Seplember 25, 2023
13022 dated December 28, 2022 and General Cncular Nos: 022022 2172021 1922021
021 142020, 177020 and 2002000 dated May 05, 2022 December 14, 2021
Decamber 08, 2021, January 13, 2021, Aprl 0B, 2020, Aprl 13, 2020 and May 03, 2020
respactvely msued by the Ministry of Corporate Afars read with SEBI circulars dated
Ociober 07 2023, January 05, 2023 May 13, 2022 January 15, 2021 and May 12 2020
the Company hes send the Annual Report 2023-24 slongwith Mabice of the AGM on Sih
September. 2024 through eksctronic mode to all the members whose amail [De are
ragstened with the Depostory Partiapants)/ Company! Link |riims India Privats Limited
the Company's Registrar and Share Transfer Agents (RTA)
The Annual Report of the Company for the FY 2023-24 slong with Notce of AGM and &
soting msbuctions is also available on the Company's websie (www jblindustries. co.in)
wetsids of the Slock Exchangeis) e BSE Limitsd {anww bseinda com| and National Siock
Exchangs of india Limied (wwa nsémdia com| and also on the websile of Wehonal
secuntes Depostdory Limsted (“NSDL") { wars svcting msdl com|
Pursuant fo the provsaons of Section 108 of the Companies Act, 2013 read with Rule 20 of
the Companes (Managemeant end Admenistration) Rules, @014 and Regulahon 44 of the
Listmg Reguistions, the Company is pleasad o provide the Members with the tscilty 1o
cast ther votes electmorncally [ remote e-vobng ) s well e-votmg &t AGA through e-votmg
services of N5OL inrespect of all the busineszes ko be ransacted af tha AGM
I'tse voting nghts of the Members shall be i proportion fothew share in the paid-up eguity
share capital of the Company as on Monday Lird September, UM ("cut-off date”). Any
parson, whose name s reconded inthe Registar of Members o m the Register of Benehcasl
Camiars maintaired by the Depositones/H A as on the cul-oll date only shall be entitled o
cast wole either through remcte e-voling or e-voémg at the AGM. Ary parson who atguires
it shares al the Company and becomes a Mamber af the Company atler the depaich ol
the MoSice-of AN and holding shames as on cul-olf dale, may fofaw the instucticns green
n the notice of AGM 1o cast their yole and attend tha A
The remole &-vobing penod shall commence from Thursday, 26th September, 2024 at
S00 am and end on Sundsy, 29th September, 2024 st 500 pm (15T} Dunng this
peniod. Members can select EVEN 130516 to cast their votes electronically. The remole &
voting modiule shall be disabled by NSDL afer 500 pm on Sunday, Xrd Seplember
2024
[ tacility for vobing throwgh electromic means shall also be provided at the AGK  Those
Members, who are preseni = the AGM through YCIOA/M fackty and have nol already
cast ther yvoles on the esolutions wa remats 2-voling shall b= eligible io vole through
soting systerm durng the AGMW  The Membsars whi have cas| ther vole by remole e-voling
pnor o AGK, may alsc allend fhe AGNM fhrowgh WCAOMM but shall not be entifled fo cesi
thew yolz again at e AGM  [The procedurs and manner to attend A4 and cas| vobe wsing
e-wolng system of NSUL has been prownded in the Motice of ALM
i hee Mlambers of the Company who hawve not regrsiersd ther e-mail address can register
the sama a= per the lofiowng proceduns
i The membess hokfing shares n physical foem may get their email addresses
regsiered with Compary's RTA by prosiding Form ISR-1 duly filled and signed by the
Member iogsther wih the supportng diocuments as stased themsin
The members holding shares in demat form may pet thair email addrass regisiensd
with their respacive Depasitony Pertcmant!s)
However for recesing soff copy of Annual Heport of FY 2023-24 and Noboe of 42nd AGM,
such members may send an emal o sec sharesgljbimail com alongwith thesr defails
such a3 Mame of sharehalder [IPID ( Client D PAN and mabile nigmber
In case of any ghevance in connechon with the facility for remobe e-woling, the
sharoholders may contact NSOL on evobngiinsd] com / 022 - 4867000 or refer 1o the
Frequently Asked OQuestions (FADS) sechon [ e-voling user manusl for shareholders
avalable at the Downloads section on hitps Vwas evoling nsdl com
For JBF Industries Limited
Mr. Mukesh Verma
Resolution Professional (RP)
Registration No: IBBUVIFA-0011P-PO1 6657 0019- 202011 2522

Date: 1009 2024
Piace: Silvassa

IDFC FIRST Bank Limited

Limited (erstwhile Capital First Limited, amalgamated with IDFC Bank Limited and presently known as — (erstwhile IDFC FIRST Limited and amalgamated with IDFC Bank Limited) IDFC FIRST
IDFC First Bank Limited) Tha loans of the balov- mentioned borowers and co- borrowers have been secured by 8r. Name af Borrower & Loan | pamang | Dateol Amount in Demand Natice {in Rs.) CIN : LES110TN2014PLCOATTE2 Bank

ihe moraage of their respectve proparties. As they have fallad to adhers 1o the larms and conditions of the Na. Co-Borrower At H0.|  Notica | Possession Registered Office; KRM Towers, 83h Floor, Hamingion Road, Chetpet, Chennai-g00031

respective lnan agreements and had become imegular, thesr loan were classified as NPA as per the RE Mr. Dinesh O Patel (Barrowsr) Rs.13,06,616.84/- (Fupses Thirteen Lack TEL: +91 44 4564 4000 | FAX: +81 44 4564 422

-;p._udr_r:nns hm:.ungs dus by therm b IDFC FIRST Bank Limlt_a-dqarslwh_ula_c apital First I__imltad. amal-garml_ad i & Mrs, Naynaben D Palel I:I:‘E::H 21-05-2024 | 06-08-2024 | Six Thousand 5w H-.n:?lﬁu Eixtear and APPENDIX IV [Rule 8(1)] POSSESSION NOTICE (For immaovable property)

with [DFC Bank Limited and presently known as IDFC First Bank Limited) are menfionad as per respeclive (Co-hiorrower) I Eighty-Four Paisa anly] 25 on 13-05-2024 Whissids ; bai e Sicer of IDEC FIRST Bank Limit ; i et Limmi

notices issued more particularty descrited in the foliowing table and further intereat an the said amounts ehall also a5 e unoersigned baing the authorzed officar of IDFG FIRST Limited (erstwhile Capital First Limited and

= : & 1 'I| C ;: . . . igs 4 - . §
b applicable and the same will be charged as per contraciual rale with eflect from thei respective dates. o e A e ORI L 0 I amalgamated with IDFC Bank Limited) under the Securilization and Reconsinuction of Fmancial Assets and Enforoement of Sequrity

o, et e . Sl R el e A = Rrugher with propesticanats Share in the road and margan lard sdmeasping 13 56, Mirs. and iofal agmesuning 52 5 Int [ 2 gi ; ; farrad undar Saction 13121 of tha said Acl read with Trul f ity Inderas
(i Loan Type of Mame of borrowers and | Section 13 (2)/Outstanding ameunt as per Mdtrs, 21 Shrea Gurg Govind Nagar Group Housing Scheme Stusted on the land baaring Rev, 5, No. 48973, Scheme Mo, 12, TR et s BT Ex.en:ise CF OIS il LR {1e)o i said Act read with [ruie 3] of the Seounty Inferes
(Mo Account Ne| 1 b Notico Date Section 13 (2) Notice E P Fo. 39 of Villane At Pativa Surst Bannded 3 follows: Exst - Leaving Mardin And Piat No. 26 Wesl : Road [Enforcement) Rulas, 2002 issued a demand nofices calling upon the Borrower Co-borrawers and Guarantors ko rapay the amoun
o i ialbd H rlh'JF'lu E 1‘;? ;%ﬁl |:;r!':6 e RIS I e el ! mentionad in tha demand notice appendad balow within 60 days from the date of recaipt of the said notice Iogether with furlher inferas]
[ 1| 78406271 | Home Loan * ﬁmr.J:pManaJ-T!'.laknr 14.05.2024 | INF 291,537 225 bt b il L and other chargas fram the date of demand notica till paymentirealization.
2. Sonalben Amrulji Thakor Mr. Kamiosh Jitendra Kamar Rs.1,30.58.142.06/- (Rupees Ong The Bamower’ Co-Borrowars! Guaraniors having falled o repay the amound, nofice is hereby given 1o the Borower’ Co-Bormowers! Guaraniors
‘Property Address : All That Piece And Parcel OF Immaovatia Property Being A Gamtal Milkat (piot) Ne_ 162, 7, E"““LLEE’I"‘]‘:*':' & GBCO02TON | 15-05-2024 | oB-09-2024 ,hG’""’-' T'r;'ﬁ'n‘-:""‘_;"““'r_""":'":" and pubikc in ganeral Bial Be undersigned has taken possassion of the progery described harein below in exsreise of powars conferred on
[Having Avea Admeasuring Around 83.33 Sq. Yds. Le. 59.67 S, Mirs.. Known As ‘madhupura’, Situated On The "I‘:’:_-:';r;’{:mf SVmae hamiesh bt L‘n:-ll-;l ;E"u;“;u_:fz'ﬁ“j himiher undee sub-gaction (4) of Secion 13of the Acread with rule & ol e Secusly Inbarest Enfarcernant) Rules, 2002 onthis notes,
{Land Of Moualvillage Kaiyal, Taluka-ad, And Dist-mahesana, Gujarat-382705, And, Bounded As: East: 30 ':_ _ _ : _ B Loan Borrower's/ L Demand Motice Date and
{FL Road, West: Road, North: Housa Cf Thakor Jaga|l Manaji, South: Cpan Plot O Nayi Kantibhai :llerss“;p:['?ansuq' ﬂltrlsmr?:rhI:'mrﬁ-Tﬂ:r.q!:lt::!antlpéﬁgal::dnﬁT:i::Usr!!?;E‘EP;WLET?FELII:E;EF?EH JEEE:#G.?‘%E-ui Abooiint [:.J-Enmnlg: MDEE-I:!’I[I;II;H of the T Outstanding ; Type ,n;f
i ; ; P ; % TR e 0T J ] WILTS, COMSITLACTICN NErEo, | ISA0AT LA~ TRPE i Frousi 16Ty L1d, olluals 0, a0 Guarantors ed Properties assassion
I 2| 39728484 LD::I Eg:qzl Eg'::m:nm:m 17.08.2024 INR 5,76,021.87/- TRE Mo of Moug: Paldi, Taluka: Sabarmati and Oistrick Ahmedabad and Boanded as follows that |s to say: Easd; Numiber Narme origag P Date Amount [Rs.) Taken
Hpely Xl 1T RE Idargin of said Uinit after Wall, Wast: Margin of said Unit aftor Jully Apariment, Merth: Margin of said Unit & after gate Main T - r P T ETFTE T T TCTTYL
. 3. Desai Rajiben Foad, Souwlh: Mangin of said it after Wall Main Road 22862782 | 1 TE:EFI"I ﬂ'el';tjﬁdﬁ r-ll]ﬂ'iqi::ﬂ NEL;IEE:I::-*S ﬁ;;ﬁ;i}'ﬁm‘iﬂ 0,06, 2021 - ?355 - uiiﬂ?
t - ! [ , ) i 4 i |:. N 5 F ' : . - . - L | . r - " - ;
| Fmpang.&.dd:nss ' H—' Pt P Fgrm Q”Tm.“'mm.E Cams Pycpary Bu.'r'? Matbi. s, Autmas g Paras M Rakhiva (Borrower) Rs.B.18,926.73) 2. Jonluben | Saraswati, Districl: Patan, State: Gujarat Ard, Boundad As: Possession
.l!-;nur'.-.'! X IZI_ S.q. Fis.. |.e. Aggregated Admeasumng Arsund 2800 Sq. F Beis wiith Construcied Theneon, Blavisha Paras Makhava, Narendrabbai {Rupees Eight Lakh Thaker | East: Road, West: Road North: Plotha 05 South: Piof Mo,
i Situated At Mauje: Bhavda, Ta.: Vieamgam, OF Distrct Ahemdabad Guiaral-382140, And Bounded As:East: 3 Kantilal Nakhava, Prakash Gbhai Nakhava, | o ons oo | 40 08 o924 | 19-00-2024 | E¥ONtEEN Thousand Nine =E019370 | 1 Jioartha Al et o e e —r No. 238 A oali2.08 30 = TR
House Of Jayrambhal Halabhai, West: House GfKamshibhal Lilabhai, North: Open Space. South: Road " | Vivek Hakhava, Ramaben Narendrabhai Hundred Twenty Six arnd Hﬂa gl | Z E'_F'H‘E d EE iy d mm'::" i) :’IHE;I" 3| T i 790 | Physical
|3 [ 57894643 [Loan Againsi [1. Vikramsinn SadhajiRathod] 14.082024 | INR 590,886 16 Halhava & Sarda Prakach Haktana Seventy Three Palsa U Pt s sk T A ol Bl
5 e F*upg'r;lyr 2 Manekben ”ikrjaml:uf'ai okl R {Co-torrawer's) Only) as on 30-04-2024 2 Jwien  |Ganeshpura, Taluke: Saravasti, District Patan, Gujrat- Possassion
Rathod [Descriplion od tee Immaovable Proparty- Al that pisce and pancal of the property Residential House Sheat Mo 457 Bizhan Raban fmm:iﬁlﬁ_l And Eﬂ;';dﬁp'lsﬁlfasé;rsigush::al Lall;guh;
'rpm', riv Add = &l That Piace And Parced O | bl Gamtal P o A Gamta Mikal No. 317 Gk BM Kabir Ashran Pachd Sueyiavarsi Chowk, Gily Survey Ward No, 13, City Sureey Mo, 1535, Jamnagar () s l:IIJEIE L L SRV Ay
| |:| PRIy AOGMES = TR OO A KL R ""'""1"""‘] O LM Ty E"_"ﬂ LARIVERL I P, : Having Admeasuring frea 73.53 S0 Mirs. Which is Bounded as follows:- East; Property of Gity Survey No. 1534, West; : House ”!'5“_'-'"3’ Maganbha e )
:EIDLLHLE 11t-|2 i}ﬂ.;ﬂﬂﬂél-t 1%&”%3”'352"5;1\3[;3'@3 -'Jtﬂl_}'m Lﬂ}% F'fll'-1t'ulﬁ-wltlﬂrﬁ§£9nru§l. aubiﬁm- Property of City Survey Mo, 1536, Morth: Property of City Survey No. 1528, South: Foad 100486148081, Vikrambhai B] Al that piece and parcal of Flat No. 502 On 5th Floor, Carpet|01.07 2023 Rs. 08-08-2024
jRatnial, Listrcl Kheda, Gujarat-34/570, Boun 5: East: House Uf Ghela)l, West: Upen Space, North: & Raban Area Admeasurng 74.9 5q, Mirs,, Buii-up Area Admeasurning 44 53 085 00)-| Physical
{House Of Samaji, South; House Of Kaunbhal Shyam Pilram Agrawal (Barriwer) & | GECODSATN ;:I:;;:'L:’:nﬂ::;:hu 10043408408| 2. Lashiben |79.21 Sq. Mirs., In Block No, *t°, Non-agriculture Cf Land In Brssassion
Yo ara hereby caled upon 1o pay the amaunts lo IDFC FIRST Bank Limited [erstwhile Capital First 4. | Arti Shyam Agarwal & 21-05-2024 | 06-09-2024 Thousard Fous and Nineby Baldevbhal | Which Buldngs H'E':"""'"g As “aaryan Embassy”, Sduated Al
Limited, amalgamated with IDFC Bank Limited and presantly known as IDFC First Bank Limitad) as per {Co-horrawer's) GELCODS0ON Paisa Cnly) as o 13-05-2024 Raban  |Block No. 278 [okd Survey No. 14352 And 145/3), Town
the details shown in the above table with contracted rate of interest thereupan from their respective dates and J : —— o = Flanning Schrme Mo. 212 (ambi). Final Plot No. 2, Al Moja
ofher costs, charges ete., within B0 days from the date of this publication, failing which the undersigned shill be Desxtplion of twe Irm pratd Progsety- AN that piece and parcel of Land Unk No. F-8 Secorid Fioor |y Sunrige Park Village Ambll, Tal. Ghatlodiya, Sub-district Ahmedabad-8
consirained 1o indliale procaedings, under Saclion 13 (4) and section 14 of the SARFAES! Aci, againsithe| [ Snamiaug Co. Og. Housing Society L1a. knawn 23 Sunrisa Park, Situatad At Plot Na. 47 af T. P Scheme blo. 8 of Moue (Bopal), District Ahmedabad, State: Gujarat-380058, And
mortgaged properties mentioned heremabove 10 realize the amount dee to IDFC FIRST Bank Limited E:;ﬁu:;uwpfaﬂrugm;':h;;igﬁ:;E;]F-ﬂ";dmu-m:ﬁ E:::? A RN I P RRTR e Founded Ae:- Bt Pl No. 2301 Weet: Pl bk, (o600
{erstwhile Capital First Limited, amalgamated with IDFC Bank Limited and presently known as IDFC i riisnd bt : | North: Fiat No. B-505 South: MargingAnd T P Rosd

The abovm-mentioned borrower/Go-Borrewes guaranior are bereby geven a 0 days Notice to ropay the amoun|, ez the
martgaged property will ba zald an the explry of 30 days trom the date of publication of this Mables, 2= per the provisions
under he Aales & and 3 of Securily Interest (Enforcement) Rules 2002 The borrower’s atlentian i avited 1o the
prowisions of Sub Section (8] of Seclion 13 of ke SARFAES] Act, 2002 in respect of lime availakle, lo redeem [he
secuned assels. Sd/-

Date : 11-09-2024 Mr. Sujit Shete (Authorised Office)
Place : Ahmedabad (GJ) INODUSIND BANE LTD.

20 O oe o

The Borrowes Co-borrowers! Guarantors in particular 2nd the public ingenesal is hereby cautioned not to deal with the propery and any
dealings with the property wil be subject to the charge of IDFC FIRST Bank Limited [erstwhile Capltal First Limited and
amalgamated with [DFC Bank Limited) for an amaunt mentioned in the demand notice together with further imerest and other charges
from the date of demand notice B8 paymentrealization Sdl-

Date : 08.09.2024 Authorised Officer IDFC FIRST Bank Limited
Place : GUJARAT (erstwhile Capital First Limited and amalgamated with IDFC Bank Limited)

{fj . . Ahmedabad

First Bank Limited) . Further you are prohibited under Section 13 (13) of the saxd Act from fransferming the said
sacured aszals ailhar by way of salefease or otherwise. Bdl.
Authorized Officer

IDFC First Bank Limited

ierstwhile Capital First Limited, amalgamated with IDFC Bank Limited
and presenthy known as IDFC First Bank Limited)

Date : 11.09.2024
Placa | GUJARAT
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